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Misc.(Bail) Case No.  417  /2021 

 
 

O  R  D  E  R 
 

20-11-2021    This is an application u/s 439 of Cr.P.C. filed by one 

Krishna Rawat seeking bail for one Rusen Orang, in connection with 

Rangapara PS Case No. 82/21 u/s  376/315 of IPC.  

   I have heard the learned lawyers appearing for both 

sides.     

   Learned counsel for the State submitted that case diary   

has not yet been received.  

   On the other hand, learned counsel appearing for the 

accused contended that accused was arrested by police on 23-08-

2021 and till date statutory period of 90 days has been completed. 

Hence, he insists for bail.          

  Having heard the learned lawyers appearing for both sides and 

on perusal of the record, it transpires that on 22-08-2021 one 

Chiloti Orang lodged an FIR in Rangapara Police station alleging 

inter-alia that one Rusen Orang had physical relation with her as a 

result of which she became pregnant and gave birth a baby girl on 

18-08-2021 in a serious condition. Hence, the case.      

  On perusal of forwarding report, it reveals that the age of the 

victim was 25 years and accused was 22 years of age. Be that as it 

may, considering the fact that today, 90 days has been completed 

and so far police failed to submit charge sheet. Therefore, in view 

of section 167 (2) of Cr.P.C. accused is entitled to default bail.  
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O   R  D  E  R. 

    

 

    Accordingly, accused Rusen Orang is enlarged on bail of 

Rs. 25,000/- (Rupees Twenty five thousand) only with one surety 

of like amount in default to jail to the satisfaction of learned Eleka 

Magistrate.          

   The bail application is accordingly stands disposed off. 

           Later on, case diary has been received.  

    

 
           (C.B. Gogoi) 

            Sessions Judge,  
                             Sonitpur,Tezpur. 

 
 
 
 
 

    Later on, case diary has been received which reveals 

that I.O. sent blood sample to FSL for DNA test. Since bail has 

already been granted on the facts stated and Let case diary be 

returned in sealed cover.   

 
 

             (C.B. Gogoi) 
            Sessions Judge,  

                             Sonitpur,Tezpur. 
 
 
 


